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(1r CT Ray ikumaL' 	 Advocate for the Applicant (s) 
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The Hônble Mr. 
SP  Mukerj, Vice Chairman 

The H onoble Mr. 
AU Har idasafl. Judicial Nember 

'Jvhether RepdrterS of local papers may be allowed to see the Judgement? ) 	 - 

To be referred to the Reporter or not? fr 
Whether their Lordships wish to see the fair copy of the Judgement? 

fr 

To be circulated to all Benches of the Tribunal 
?rf 

JUDGEMENT 
- 

Shri SP Nukeji, Vice Chairman 

In this applcation, the applicant who is at present working 

as ED Delivery Agent on a provisior1jbasis in the Pattoor Branch 

Post .0ffic has -prayed that -since he is already'holdind the post, 

the Respondents 1 to 3 be directed to consider him also-for regular 

appointment to the post. 

2 	After hearing the learned, counsel of both the parties and gone 

through the documents carefully, we admit this aplication. As per 	- 

the application is stated to have been working as EDDA on provisional 
C . 

basis in the aforesaid branch post office since - 28.8.90, when the 

regular incumbent had been dismissed. Subseaquently, action has 
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4 	
—2- 

been initiated by the respondents through the Employment 

Exchange to get names of suitable officers and to screen 

them for regular selection. However, the applicant 1 s 

name has not been sponsored by the Employment Exchange. 

3 	In conformity with the decision that we have been 

taking in similar cases that an EDA 	who is working in 

a provisional capacity •in.a post office should also be 

considered for regular select ion to that post even 

though he is not sponsored by the Employment Exchange, 

if otherwise he is eligible, we close this application 

- 	 with the direction to Respondent 1-3 to consider the 

applicant also for regular selection in the aforesaid 

posteven though his name has not been sponsored by the 

Employment Exchange,. if he is otherwise eligible. We 

also direct th -,e respondents that until regular appointment 

is made for the post, the applicant should not be 

disturbed from his present assignment. 

4 	Copy of this order may be given to the counsel 

by hand. 

(AU Haridasan) 	 (SP fiukerji) 
3udicial Member 	 Vice Chairman 
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